4069  Statement re:
Prime Minister’s visit
to UK.
[Shri Ranga]

new procedure. If you have decided

that such a procedure should be
adopted in future, we can under-
stand it.

Mr. Speaker: Since some hon.

Members had given notice of a calling
attention I first thought that I would
confine the questions only to those
hon. Members. Therefore, I called
them. But objection was taken on
tihe ground that the hon. Prime Minis-
ier had made the statement volun-
tarily and, therefore, it should not be
included in that category. So, I
.allowed opportunity to ask questions
10 one hon. Member from each group.
If the hon. Member wants to put a
question, I will allow him to do so.

Shri Ranga: 1 do not want to ask
any question. I wanted to know the
‘procedure.

Shri Nambiar:
-order.
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Mr, Speaker: Now the introduction
of Bills.

Shri Nambiar: What about my point
of order, Sir?

Mr. Speaker: No point of order
arises at this stage.
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12.53 hrs.

KERALA APPROPRIATION BILL®*,
1964

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services of
the financial year 1964-65.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services
of the financial year 1964-65.”

The motion was adopted.

Shri T. T. Krishnamachari: I in-
troducet the Bill.

12.53} hrs.

DELHI SECONDARY EDUCATION
BILL*

The Minister of Education (Shri
M. C. Chagla): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for better organisation and
development of secondary education
in the Union territory of Delhi.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for
better organisation and develop-
ment of secondary education in
the Union territory of Delhi.”

The motion was adopted.

Shri M. C. Chagla:
Bill.

I introduce the
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